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ORDER

Per : Narender Kumar Choudhry, Judicial Member:

This appeal has been preferred by the Assessee against the order
dated 18.07.2024, impugned herein, passed by the National Faceless
Appeal Center (NFAC)/Ld. Commissioner of Income Tax (Appeals) (in
short Ld. Commissioner) under section 250 of the Income Tax Act, 1961
(in short ‘the Act’) for the A.Y. 2017-18.

2. Despite sending notice to the Assessee for the date of hearing for
today at the address mentioned in form No.36 the Assessee neither
appeared nor filed any adjournment. Therefore, this Court is constrained
to decide this appeal as ex-parte by taking into consideration the orders
passed by the authorities below and by hearing the Ld. D.R. who

substantiated the impugned order.
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3. However, at the outset, it appears from the impugned order that no
notice/opportunity has been given to the Assessee before deciding the
first appeal filed by the Assessee and passing the impugned order.
Therefore, for the just decision of the case and for the ends of substantial
justice, it would be appropriate to set aside the impugned order and to
remand the case to the file of the Ld. Commissioner for decision afresh,
suffice to say by affording reasonable opportunity of being heard to the

Assessee. Thus, the case is remanded accordingly.

4, It is clarified that the Assessee shall provide proper address, email
and telephone number to the Ld. Commissioner and in case of further

default, the assessee shall not be entitled for any leniency.

5. In the result, the appeal filed by the assessee stands allowed for

statistical purposes.

Order pronounced in the open court on 12.12.2024.

Sd/-
(NARENDER KUMAR CHOUDHRY)
JUDICIAL MEMBER
* Kishore, Sr. P.S.
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